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~- P.P.Mathur, counsel for the Petiticner 

rr. B~N.Purohit, counsel fer the respondents 

/ From the reply cf the respondents, we find that the 

representation of the applicant has been decided by the 

~esponde~ts and the decision has been comrrunicated to the 

petitioner and thus, in our opinion, the directions contained in 
I 

our order dated 18.4.2001 passed in OA Nc.155/2001 stands fully 

complied with. Therefore, the Contempt Petition has become 

infructucus and the same is, therefore,,.dispo~ed of accordingly. 
- -Notices issued are discharged. 
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(A.P.NAGRAm) . _ (A.K.MiSHRA) 
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